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Title: Discussion on the Auroville (Emergency Provisions) Repeal Bill, 2000 .(Bill passed)
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1. Aurorville belongs to nobody in particular, Auroville belongs to humanity as a whole. But to live in
Auroville, one must be the willing servitor of the divine consciousness.

2. Auroville will be the place of unending education of constant progress and a youth that never ages.

3. Auroville wants to be the bridge between the past and the future, taking advantage of all discoveries from
without and from within. Auroville will boldly spring towards future realisation.

4. Auroville will be a site of material and the spiritual researches for a living embodiment of an actual human
unity.
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MR. CHAIRMAN : Motion moved:

"That the Bill to repeal the Auroville (Emergency Provisions) Act, 1998, be taken into consideration. "

SHRI M.O.H. FAROOK (PONDICHERRY): Sir, while | support this Bill, | must tell the hon. Minister that | am from
Pondicherry and, therefore, | know that things are going on in the right direction.

When Auroville was set up, | was one of those who participated in the function and | was also the Chief Minister at
that time. Therefore, right from its foundation and inception till its growth as well as its present level, | was
associated with this.

The idea which the Mother had conceived, is a laudable one.

But to my disappointment, Sir, | could see that there was a fight in-between. We were all disappointed of it. In fact,
you know the whole history. | need not tell this to you. There was a fight between the foreigners and the
Aurovilleans, foreigners staying in Auroville and our local people who had been heading the whole thing. This had
created a big issue and the result was that the Government had to intervene and then pass this law. Ultimately, we
all negotiated and wanted to bring forth a settlement between those people, but we could not gain it, we could not
gain anything at that level, and the Government had to intervene and this Act was passed. Now, you are thinking of
repealing this Act.

The Foundation is doing well. What | would like to ask is why they do not think of developing this idea to all aspects
of life in different parts of this country and not in our area only. This idea has to be developed in different parts of
this country, having Auroville as the centre of attraction.

Sir, there are a few things on which | would like to have clarification. How much has the Central Government so far
spent on this Auroville after taking it over? If the hon. Minister is able to tell it, | will be happy. Otherwise, he can
send it to me. | have no objection at all. It has now been changed into a foundation. | am happy that it has been
changed into the Foundation. A lot of people who have been connected with it are very renowned people. In his
own words, he has accepted it.

| have only one thing to tell him. One mistake which our people are doing is that they are not amalgamating the local
people in this big process. This is a big mistake which these people are doing. | have been telling this right from its
inception. Can he tell me whether any Pondicherrian has been accommodated in this Foundation so far? Nobody



has been accommodated. It is not that we want to have any share over that, but those people who have got interest
over ethics, why do they not think in those directions and then try to do it? This is a small suggestion which | would
like to make.

What is most important is that now, they are giving grants and then trying to do things. Tomorrow, if the same
process goes on and if the fight continues in those directions as it has continued now - because it has taken a
natural course and then, the foundation has come over there - have they got any provision in their Government to
control it and then to make it all right? This is the only thing | wanted to ask him. Sir, | would like to tell this to them,
and once more to those people who are there. Shri Kireet Joshi is my good friend. Shri Karan Singh has been
there. Sir, | am just speaking to you. | have been associated with it. Therefore, | am telling you that it is a laudable
thing. 1 would like this to grow up in the right direction and the things from all over the world should have come over
there. Therefore, | would like to see that they associate people of Pondicherry in this organisation, who are also
involved in it.
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MR. CHAIRMAN: After passing the Bill, we are taking the Private Members' Resolutions.

PROF. UMMAREDDY VENKATESWARLU (TENALI): Sir, | rise to support the Auroville (Emergency Provisions)
Repeal Bill, 2000. Since the Auroville Foundation was formed into a body corporate, the existing Auroville
(Emergency Provisions) Act, 1980 has become redundant, and that is why this Auroville (Emergency Provisions)
Repeal Bill has been brought about by the hon. Minister. This Bill is a necessary one, and | support this Bill.

Auroville Foundation is one of the very prestigious spiritual institutions in Pondicherry, and it is leading the entire
country in the spiritual field; it has become a leader globally also.

In my own constituency in Andhra Pradesh, in Tenali, we named a big varadhi, a bridge across the River Krishna,
as 'Auroville Varadhi' because the disciples of that particular Auroville philosophy are there in my area.

As such, since the Auroville Foundation came into existence, it is looking after the total functioning and maintenance
of this institution. Therefore, this Auroville (Emergency Provisions) Repeal Bill has become necessitated.

I support the Bill, and | congratulate the hon. Minister for this.
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MR.CHAIRMAN : The question is:

"That the Bill to repeal the Auroville (Emergency Provisions) Act, 1980, be taken into consideration.”

The motion was adopted.
MR. CHAIRMAN: The question is:
"That clause 2 stand part of the Bill."
The motion was adopted.
Clause 2 was added to the Bill.
Clause 1 Short Title
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MR. CHAIRMAN: The question is:

"That clause 1, as amended, stand part of the Bill."

The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula
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MR. CHAIRMAN: The question is:

"That the Enacting Formula, as amended, stand part of the Bill."

The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Long Title was added to the Bill.
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MR. CHAIRMAN: The question is :

"That the Bill, as amended, be passed."

The motion was adopted.



